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MR. DEPUTY CHAIRMAN: We do not want a discussion on this.
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SHRID. RAJA (Tamil Nadu): The LOP and other senior colleagues have effectively
presented the issue and it 1s before the Chair. 1 urge upon the Chair to accept this and
decide.

THE MINISTER OF URBAN DEVELOPMENT; THE MINISTER OF
HOUSING AND URBAN POVERTY ALLEVIATION, AND THE MINISTER OF
PARTIAMENTARY AFFAIRS (SHRI M. VENKATAH NAIDU) : Mr. Deputy Chairman,
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3ir, T have heard the Leader of the Opposition, but I must tell the House that the full facts

of the case are not before the House. This is number one.

Number two, when we refer a matter to the Privileges Committee, we must be

convinced that there 1s a privilege involved in this.

Number three, before we admit the motion, we have to be sure of how it 15
going to affect the image of the House also, per se. I{ there is something written against
the House or against a particular individual or a Member of the House, or, if any motives
are attributed to the Member of the House or the institutions themselves, then, that is
a serious matter. If some comment is made about the utility of the channel, it 1s a fair
criticism. Nobody can have objection to that. [ may feel it as very important; others
may feel it as not important. Why are you wasting public money? That can be matter of
another opinion. That much freedom is there to the people, particularly in the media. So,
what [ suggest 1s before you take a decision about the admission of this motion, let us
go through the full facts of the case, and then admit it. Otherwise we will be seen as if
we are encroaching upon the rights of the media. That is another angle that has to be kept
inmind. To be frank, except hearing the Leader of the Opposition, I am not well versed
with the full facts. I do not know what is the notice, who are the Members who have given
notice and what 1s the total content of the notice also because that 1s not circulated to the
other Members of the House. Keep all these things in mind before taking a decision. That

is my humble suggestion to you.
MR. DEPUTY CHAIRMAN: That’s all.

SHRI GHULAM NABI AZAD: Before taking a decision, vou check up the figures.

The facts are there.

MR. DEPUTY CHAIRMAN: We will see all aspects of it. Anvhow, I have got
information from the Secretanat that a notice has already been received signed by many

Members. Therefore, that notice will be examined and dealt with according to the law.

#fl kg T1ed : wiela Sugwfa ofl, § ol g, ddar arag Sl o 9 ol i
AT g, TE FaeT S aredn & for 531 9d &1 9arfa off 88 &= € afiR 59 959 A
B H A U Fls Tl 2, Ol 3991 HATaT Bl ¥l 390 w6 § IR Bl 811 7 A1 &,
AT Tal 81 Hebdll B, 64 P 8l Webdl 8, YRTAWbR v, cdftsd o W e v anfsy
feh lep @ & At bl agl wdy Sxad € 20 o g & SLd) d9d bl B Adhd
A3, MRS R Tei Swrdn 2, afew 212 a1 Haa wamafe oft & iS5 g

Aere, Sl e A, ! 89 w9 | faey 7% 99 & g 5 g9d g




396 Re. Question of Privilege |[RATYA SABHA] against D.N.A. and Tehelka

[} 3 e g]

Fafa g gafery HH 9R 92 §1 599 9 Ueh-qEy @l 91l forar e 8, Sud 99
feraia 21 gofery % 212 wran £ 6 argent 31 A1 =nfe of) anyed! 21 B1C sdl 59T
el Hep 59 A g @Ry

off Iumyfy: sNe off, o & RN é?ﬂ" | We will examine it in accordance

with the rules.

SHRI ANAND SHARMA {Rajasthan): Sir, [ am also one of the signatories. We
were listening to the Minister of Parliamentary Affairs. There are no two opinions on
what he is saying. There is one issue here. There [ have slight divergence. The question
is utility. Now, this House in its collective wisdom has decided on its utility. How can
we expect a fair criticism? Considering the privileges of this House we have our own
channel. The other House 1s having its own channel and that channel is also disseminating
information. So, this channel is also doing exactly the same. So, that i1s where the question
of the privilege of this House is involved, when the authority, right and decision of the
House to have a dedicated channel is being questioned. That is why we have all signed

this petition.

MR. DEPUTY CHAIRMAN: It will be examined according to the rules. We have
the Rule Book.

SHRI M. VENKAIAH NAIDU: We are having an enlightened debate. There 1s
nothing wrong. I am not joining issue with either Sharadji or Anand Sharmaji. My only
worry is that after all, everything will come up for public scrutiny tomorrow, including
comments. Keeping that in mind, one should understand, criticism or a comment on the
channel 1s not a comment on the Chairman. Let that be very clear. Criticism about the
contents of the channel’s telecast 1s not a criticism of the House, which has decided, in its
collective wisdom, to have a channel of its own. There is nothing wrong with that. We
unanimously passed a legislation such as the Judicial Appointments Commission. We
hear criticism about that too. So, there 1s criticism even at that level! So that being the
case, we are in a democracy and the Parliament has got its importance and the media also
has its importance. So, while taking a decision, keep all these things in mind, particularly
the contents, the facts that have been mentioned, or twisted and misrepresented, and then

take a considered view. That is what I have said.

MR. DEPUTY CHAIRMAN: That 1s all. All aspects would be looked into and we

would deal with it according to the rules in the Rule Book.
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SHRI K. T.5. TULSI (Nominated): Sir, more than 60 Members have signed the
notice, and they are from most parties. It is not a partisan issue. This is not a question
of eriticism. This House 1s in the forefront for defending the freedom of expression. But
this 1s malicious. Contrary to record, nobody was contacted. This 1s an attempt to malign

the entire House. If malicious attempts are allowed... (Interruptions)...

MR. DEPUTY CHAIRMAN: We will examine that. Now, let us take up a Bill for
introduction — The Commercial Courts, Commercial Division and Commercial Appellate
Division of High Courts Bill, 2015, Shri D. V. Sadananda Gowda to move.

GOVERNMENT BILLS

The Commercial Courts, Commercial Division and Commercial
Appellate Division of High Courts Bill, 2015

THE MINISTER OF LAW AND JUSTICE (SHRID. V. SADANANDA GOWDA):
Sir, I beg tomove for leave to introduce a Bill to provide for the constitution of Commercial
Courts, Commercial Division and Commercial Appellate Division in the High Courts
for adjudicating commercial disputes and for matters connected therewith or incidental

thereto.
The question was put and the molion was adopled
SHRID. V. SADANANDA GOWDA: Sir, | introduce the Bill.

Sir, T have a small submission to make. On the last occasion, another Bill, the
Delhi High Courts (Amendment) Bill, was introduced by me. In the meanwhile, some
objections had been raised in this House and they said that The Commercial Courts,
Commercial Division and Commercial Appellate Division of High Courts Bill, 2015 and
that Bill should be taken together Now, it is my request that since the Delhi District
Bar Associations are going on strike, that Bill needs to be passed at the earliest. My
earnest request is, both the Bills may be taken together at the earliest, because this Bill
already, right from 2003, has passed through various stages. It has gone to the Standing
Committee; it has gone back to the law Commission; it was also passed by the Lok Sabha
and then, withdrawn. All these things have happened. So, both these Bills may be taken
up together.

MR. DEPUTY CHAIRMAN: Okay. But now you have introduced only this Bill.



